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ORDER .

(By: Hon* bl« Mr .Dustice U.5 .nalimath,Chairman).

J U8 are not satisfied that there is any error
apparent on the face of record justifying review. The

Tribunal has dismissed the claim of the petitioner regarding

seniority and has observed that this would net come in the

way of the respondents moving for corricting any error»
I - , ^

if any, without affecting the right of anyone whose rights

have stood vested and cannot be disturbed having regard

to the lapse of time, it is also necessary to point out

that none fcf the persons against whom the petitioner is

seeking seniority have been made jsarty. That is the

^ reason the tribunal eaid that if any errers are there which

can be corrected without affecting the rights of others,

it is open to the authority to da se. Hence, we de net

find any error justifying review. This Review APPiicatisn

is dismissed*
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